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Munipulation in attendance of casvals in
BCCL

4947. SHRI A. K. ROY: Will the
Minister of ENERGY be pleased to state:

(a) whether he is aware of a case ?[
inflating the number of delisted casuals in
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Area No. VI of the BCCL by manipulaling
the attendance caught by the Vigilance
during the last one year; if so, facts in
details stating the particulars of the officers

.involved; and

(b) whether some of the officers indicat-
ed by the Vigilance in that case have re-
ceievd promotions violating the. rules; if so,
steps taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGY (SHR1
VIKRAM MAHAJAN): (a) On receipt of
a complaint regarding ‘alleged irregularities
in respect of appointment of delisted
casuals in Arca No. VI of BCCL the
matter was taken up for crailed enquiry
by the Vigilance Dcpartmant of the C.om-
pany. Since the old records of 1973 were
not readily available, the Investigating
Officer could not complete the enqiury and
fixed the responsibility, if any. However,
a Committee consisting of senior officizls
of the Company has been entrusted with
the task for submitting a dctailed report.

(b) Does not arise.

Indian Oil Corporation, Digboi, Assam

4948. SHRI ANT BAG: Will tke
Minister of PETROLEUM, CHEMICALS
AND FERTILIZER be pleased tq state:

(a) whether his attention has becn
drawn by the A.O.C. i.ibour Union,
Digboi (Assam) about ihe deplorable state
of affairs in Indian Oil Corporation, Assam
Division; and

(b) if so, what steps have bven taken to
improve the situation?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS (SHHR1
P. SHIV SHANKAR): (a) Government
has reccived a representation from AQC
Labour Union expressing ticir grievances
on certain issues.

(b) For maintaining cordial cmployees-
employer relatioas, remedial actions, where
called for, have alrcady becn iniuated by
the management of Assam Oil Division ot
10C and Government is kzeping a watch
on the progress in this regard.





